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BEFORE THE NATIONAL GREEN TRIBUNAL  PRINCIPAL 

BENCH, NEW DELHI        

Original Application No. 1343/2024  

(IA No 615/2024)    

Harish Yadav                                                                                      

Applicant            

Versus                         

State of Uttar Pradesh & Ors.                                                        

  Respondents  

REPORT ON BEHALF OF DISTRICT MAGISTRATE GHAZIABAD ALONG 

WITH THE SUPPORTING AFFIDAVIT. 

MOST RESPECTFULLY SHOWETH: 

1. That the Hon’ble N.G.T., Principal Bench, New Delhi vide its order dated 

05.12.2024 in Original Application No. 1343/2024 in the matter of Harish 

Yadav Applicant Versus    State of Uttar Pradesh & Ors.Respondents  

2. The Applicant has submitted that Respondent No. 2-

M/s. Aggarwal Associates Promoters Ltd. is developing 

integrated township known as ‘Aditya World City’ on 

land of various khasra number falling under the area of 

Master Plan of Respondent No. 3 Ghaziabad 

Development Authority (GDA).  The project falls under 

category 8 (b) in the Schedule of the Environment Impact 

Assessment (EIA) Notification dated 14.09.2006 and 
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required Environmental Clearance (EC) from State 

Environment Impact Assessment Authority, Uttar 

Pradesh (SEIAA, U.P.).  The Project Proponent was also 

required to obtain Consent to Establish (CTE) and  

Consent to Operate (CTO) from Uttar Pradesh Pollution 

Control Board (UPPCB).  Respondent No. 2 has carried 

out construction activities without obtaining EC from 

SEIAA, U.P. and CTE/CTO from UPPCB and in violation 

of environmental norms. Respondent No. 2 has blocked 

the outlet of effluent and drain water of the village which 

has led to accumulation and overflow of sewage besides 

water logging. Respondent No. 2 has also cut 400 to 500 

trees without obtaining prior permission from the 

Director, District Forest Officer. Respondent No. 2 is 

extracting large quantity of groundwater for construction 

activities without obtaining permission from the Uttar 

Pradesh Ground Water Authority (UPGWA). The 

Applicant made complaints to the concerned authorities 

but no action has been taken on the same.  

 

2. That it is humbly submitted that the complainant has raised an allegation 

regarding illegal extraction of groundwater by the developer, M/s Agarwal 

Associates Promoters Ltd. (Aditya World City), Ghaziabad. 

 

3. That it is respectfully stated that as per the report received from the Ground 

Water Department, the said developer has been granted valid permission for 

groundwater extraction through four (04) bore wells. The necessary 

permissions have been issued in accordance with applicable regulations, and 
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a copy of the report from the Ground Water Department is annexed herewith 

and marked as Annexure-1. 

 

4. That it is further submitted that the complainant has alleged that the developer 

has not obtained any permission, no objection certificate, or environmental 

clearance from the Uttar Pradesh Pollution Control Board.  

 

5. That it is most respectfully stated that as per the report received from the Uttar 

Pradesh Pollution Control Board, Ghaziabad, environmental clearances have 

been duly granted to the said developer by the State Level Environment 

Impact Assessment Authority (SEIAA), Uttar Pradesh, vide its 

communications dated 07.10.2013, 12.06.2021, and 20.06.2024. These have 

been issued in accordance with the prescribed procedure and rules. 

 

6. That it is also submitted that the No Objection Certificates for establishment 

have been granted to the developer on 28.01.2015 and 10.09.2024. Moreover, 

a conditional consent to operate was issued by the Uttar Pradesh Pollution 

Control Board on 21.12.2023.  

 

7. That it is further submitted that the domestic sewage generated from the 

project site is being adequately treated through a Sewage Treatment Plant 

(STP) installed at the location, in conformity with the applicable 

environmental standards and norms. 
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8. That it is respectfully submitted that the complainant has also referred to an 

issue of waterlogging allegedly caused due to obstruction in the natural flow 

of the village drain in Shahpur Bamheta by the developer.  

 

9. That in this regard, as per the inspection conducted by the Uttar Pradesh 

Pollution Control Board on 18.03.2025, no obstruction was found in the local 

drain, and no waterlogging was observed at the site. A copy of the inspection 

report in support of this finding is enclosed herewith and marked as 

Annexure-2. 

 

10. That it is further stated that the complainant has made an allegation regarding 

illegal felling of trees by the developer.  

 

11. That in this respect, it is submitted that as per the report received from the 

office of the Divisional Director, Social Forestry Division, Ghaziabad, there 

is no instance of illegal felling of trees at the site, and the DFO has 

categorically stated the same in its report. The report of the Divisional 

Director is enclosed herewith and marked as Annexure-3. 

 

12. In light of the foregoing facts and the findings recorded in the official reports 

received from the concerned departments, it is most respectfully submitted 
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that the allegations raised by the complainant are duly addressed and clarified. 

Therefore, the matter may be disposed off.  

 

THROUGH 

 

 

PRIYANKA SWAMI 

ADVOCATE 

COUNSEL FOR SEIAA, UTTAR PRADESH 

F-13, JANGPURA, NEW DELHI 110014 

E-mail:advpriyankaswami@gmail.com  
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